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ORISSA ACT 6 OF 1990 

'THB ORISSA PAWHAYAT SAMITIS (POSTPONEMENT OF ELECTION) 
ACT, 1990 

[ Received t k  osmr offhe Gmerrlor on lhe 171b April, 1990 first publIsIre8 
in arr  &rtmdJndry issue oJthe Orisa Ctazet t e, dated the t ist  April 1990 1 

AN ACT TO t-ROVIDB FOR THE P O S f P O N B M m  Op BLEC'T'ON TO PANWYAT SAMEIS 1N 
THfl  STAT^ FOR UTTERS CONNECTED TURWITEI OR INCIDENTAL m-O. 

Be it enacted by the ~cgislature of the State of Orissa in the Forty-brut Year 
of the Republic of India ss folIows:- 

*or& ddr 1. (1) This Acl rnay be called the Orissa Peochayac Samilis (Postponement of 
,-a nd 
- % W W  

Election) Act, 1990. 
-b. 

(2) It shall be deerned to bavt come into force on thc 26th day of l a n ~ i r y ,  
1990. 

&&TI Tons'. 2. In tbis Act, unless the contat otherwise requires.- 

(a) 'Panchayat Samiri' menas a Panchyat Samiri constit~ted under the 
Pan~hayat Sarniti Act; 

(b) 'Panchayst Samiti Act' means the Orissa Panchayat Samiti Act, 1959; g r j w ~ , W . ~  
aTj?@:- 

(c) mords and expressions used but not defined shall bavt the mcanjags as 
assigned to them respectively in the Panchayat Samili Act. 

':-IPDPC- 
-@out of 3. (1) Notwithstanding anything contained in the Panchayat Samit Am, or any 
gmion and Notification or order issued thereUndcr,- 

,+dsapaeJl- 
- e I .  ( a )  the election oP member includiogthc Chairman for reconstitution of eyery 

Panchayat Samit of the Statc shall be held w i t h  ¶itbe 31st January, 19921; 

( b  ) during the period kginning with the date of comn~~nement of this Act 
and until the recoastlt~tion of the Anchayat Samili, the powers and duties 
of every Panch~yat Samiti and its Chairman shall be excrciscd and 
discharged by the Sub-Collector having jurisdiction over the ancerned Blocl. . 

(2) The election of members incluaing the Chairman as referred lo in clause (a) 
of sub-section (1) shall be held in amordance with the Panchayat Sarniti Act and 
the rulcg made thereunder. 

(3) The Panchayat Samiti so reconstituted shall, for all intcnts and purposes, 
be deemed to have been wnstituted under, and be governed by, the provisions of 
the Panchayat Samiti Act and the rules madc thereuoder. 

and 4. (1) The Orisba Panchayat Samitis ( Postponement of Elccfion) Ordinance, 1990 aiasjr 
is hereby repeated. Q?dhaa~r 

No. 20r 
(2) Notwithstanding such rep&, anythlng done or any action taken under the rm. 

O;dinan~ so repealed shall be deemed to have been done or taken under the 
provisions of this Act. 

1, For Statement of objeu and reasons see Orissa Gazerre, Exttaordinnry, dated the 13rh June 
1990 No. (762). 

2. Subgliluled by thc Orissa Panehayat Sarnitis (Posipontmtnl oIElect ion) Second AtUcnhnt 
Act, 1991 (Orbsa Act 23 or 1991) s.  2. 



ORISSA ACT 17 OF 1990 
* THE ORISSA PANCHAYAT SAMITIS (POSTPONEMENT OF 

ELECTION) AMENDMENT ACT, 1990 
 

(Received the assent of the Governor on the 24th  July 1990, first published in an 
extraordinary issue of the Orissa Gazette, dated the 27th  July 1990) 

 
AN ACT TO AMEND THE ORISSA GRAMA PANCHAYAT SMITIS (POSTPONEMENT 

OF ELECTION) ACT, 1990. 
 

 BE  it enacted by the Legislature of the State of Orissa in the Forty-first Year of the 
Republic of India as follows:- 
 

Short title  1. This Act may be called the Orissa Grama Panchayat Samitis (Postponement of 
Election) Amendment Act, 1990. 
 

Amendment 
of section 3. 2. In section 3 of the Orissa Panchayat Samitis (Postponement of Election) Act, 

1990, in sub-section (1), in clause (a), for the figures, letters and wards “31st July, 1990”, the 
figures, letters and ward “31st January, 1991” shall be  substituted. 

Orissa Act 
6 of 1990. 

 
 

 
 
 
 
 
* For the Bill, see Orissa Gazette, Extraordinary dated the 13th June 1990 (No. 762) 
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ORISSA ACT 16 OF 1992 

+THE ORlSSA PANCBAYAT SAMlTZS (POSTPONEMENT OF F,LEGJON) 
AMENDhrnT ACT, 19!32 

[Received rhe assent of the Got*enror on the 21st March, 1992, first published in 
on exfraardinury issire of the Orissa Gazette, dared tile 23rd March 19923. 

BE it enacted by the Legislature of tho State of Oriasa in tho Forty-third Year, 
of the Republic of India, as follows:- 

8hDfl !illo 141) This Act may be called the Orissa Panchayat Samitia (Postponement of 
and EfBCfion) Amendment Act, 1992. commcfic 
mezlfi. 

(2) It shall be deemcd to have come into force on the 30th day of 
December, 1991. 

! I  
2. In section 3 of the Orjssa Panchayat Samitis (Postponement of Elcctio~) Odssa Ad 

Amendment 
of section 3. Act, I950 (hereinafter r~ferrcd to as the principal Act), in clause (a)of aub-s=tion(l), 011990. 

for the figures, lcttcrs and word ' ' 31st  January, 1992", the figures, letters and 
9 word "31st July, 1992" shall bc substituted. 

3.(1) me Orjssa Panchayat Samitis (Postponement of Election) Second orju~ 
Rcpcal and Amendment Ordinance, 1991 is hereby repealed. Ordinance 
savings. NO. 12 of 

1991. 
(2) Notwithslanding such rcpcal, anylbing done or any ac(ion taken 

the principal Act as amended by the said Ordi~ance, shall be deemed to have been 
done or taken under the principal Act as amended by this Act. 

- - . - - - - - 
'For thr:nill, see OrixSn C ~ r c r t c ,  Extraordinar!', datrd lllc 13th Fcbrlury 1992 (No.  150) 
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ORISSA ACT 28 OF 1992 

Short t ltk 
and 

commence- 
ment. 

S 

Repeal a ~ d  
saviow. 

W E  ORISSA PANCHAYAT SAMlTIS (POSTPONEMENT OF ELECTION) 
SECOND AMENDMENT ACT, 1992 

[Received the assent of the Governor on the 19th A~rgr~st 1992, f i rs t  published 
in an extraordindry issue of the Orissa Gazette, dated the 19th A u p s t  1994 

B g  - i t  enacted by ths LtgisIaturc of the S a t e  oPOriua in the Foq-lbird 
Year of the Repqblic of India as follows :- 

1. (0 This Act' may be called tbe Orissa Pancbayat Samitis (Postponement of , 
Rloction~ Second Amendment - Act, 1992. 

(2) It shall be deemed to have come into force on' the 24th day 
of June, 1992. 

2. In section 3 of the Orissa Panchoyat Samitis (Postponement of Election) OrjQeAa Act, 1990 (hereinafler referred to as the principal Acr I, in clause la) of sub-section srJm. (I),  for the figures, letters and word '' 3 1 ~ t  July, 1992", thc figurzs, letters and word 
" 31st January, 1993" shali, be substituled. 

3. ( I )  The Orissa Panchayat Sarnitis (Postp0ncm:nt or Election) Amendment ofig5a ordim, Ordinance, I992 is 'hereby repealed. nence NO. 7 
011992. . 

(2) Notwithstandiag such repeal, anything done or any action taken under 
the principal Act as amended by the saiJ Ordinance shall ba deemed to have been 
done or taken under the principal Act as ar.~endsd by this Act. 

F o r t  he Bill, see OrBsu Gncetfe, Exlraordinary, datcd the 10th July 1992 (No.  960) 
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